
THE SALARBES AND ALLOWANCES OF OFFICERS OF 
PARLIAMENT (AMENDMENT) ACT, 1990 

No. 17 OF 1990 

k3rd June, 1990.1 

An Act further $0 amend the Salaries and Allowances of Officers 
of Parliamen6 Act, 1953. 

Bm it enacted by Parliament in the Forty-first Year of the ~epubl ic  
of India as follows: - 

1. (.Z) This Act2 may be called the Salaries and Allowances of Officers 
of Parliament (Amendment) Act, 1990. 

(2) It shall be deemed to have come into force on the 1st day of April, 
1w. 

2,. In section 3 of the Salaries and Allowances of Officers of Parlia- 
2o@f 1953 m& Act, 1953 (hereinafter referred to as the principal Act), in sub- 

section (I), the following shall be inserted at the end, namely: - 

"and an allowance for each day during the whole of his term as the 
Chairman at the same rate as is specaed in section 3 of the Salary, 

30 of 1954. Allowances and Pension of Members o1f Parliament Act, 19154 with 
respect to members of Parliament". 

3. For section 10A of the ~ ~ n c i p a l  Act, the following section shall 
be substituted, namely : - 

'10A. Notwithstanding anything contained in the ~ncome-tax 

43 of 1961. Act, lW,-- 
(a) in computing the total inmme of a previous year of the 

Chairman of the Council of States, any income by way of an 
allowance referred tcr in sub-section ( I )  of section 3 shall not be 
included; 

(b) the value of rent free furnished residence (including 
maintenance thereof) provided to an officer of Parliament under 
sub-section (I) of section 4 shall not be included in the computa- 
tion of his income chargeable under the head "Sdaries" under 
section 15 of the Income-tax Act, 1961.'. 
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